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CENTRAL ADMINIST RATIVE TRIBUNAL
ALLAHABAD BE NCH,ALLAHABAD

O;igijgl Agglicntian No: 1817 of 1992

N.C.Rathore evoe evee AppliCﬂnto
Versus

General Manager,
N=orthern Rly.; New Delhicecoe ooece %SPOHdents .

Hon'ble Mr. Maharaj Din, Member=J
e Miss Usha Sen Me mbe r=A

Hon'bl y o

(By Hon'ble Mr. Maharaj Dim, J.M.)

| The applicant has filed this application
seeking the relief of direction to the respondents
to g#ve benefit of the promotional post of next

belo+ ule (NBR) (promotion) to the applicant with

retpospective effecte.

2. The applicant entered in the service of

Northern Railuay Jodhpur as a Clerk in the year 1958.

He as promoted as @& Senior Clerk weeefe 22.,10.1982,
He claims to have become cligible for beiag’promoted
to the post of Assistant SUpcrlntendent. It is statec
that his juniors were promoted on the said post Ve ol

1.8.1989.

3. The respondents fildd Counter Reply and have

hj st admitted to give the ralief of pronetion to
i} Vgl o 5
higher rank asLh&e nameiuas left out for being
considered on the promotional post by mistake.
|

4o Ve have heard the learned counsel for the

parties and have gone through the record of the @se.
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From the rival contention of the parties, it is
clear that the applicant was to be considered for
promotion to the post of Assistant Superintendent
atleast w.e.f. the date, his juniors were promoted
provided, he passed the exauinatlon. The applicatt

has filed the Rejoinder Affidavit and hagp stated

that he has cleared the selection test and was

finally selected for the post of Assistant Superin=-

A [ >
tendent in the scale of FRs, 1600=2660/=1s, tb this

effect, he has filed Annexure RA=1 which shous that

the applicant has cleared the selection test for the

L\/

post ﬁLﬁssistant Superintendent and in the list
his appeared at Sl, No. 1. So far as the relief
claimﬁd for promotion to the post of Assistant

1~ =
J Super#ntandenﬁ/ 5_alresdy—besn admits Y

the respondents in their Counter Reply have admit ted
to give the benefit to the applicant with retrospectivse

ef'fec“t. 2

Se Considering these facts and the admission
made in the Counter Affidavit, we dispose of the

the promotion to the applicant should be given with

appliIation with a direction to the respondents that
bonef%t from the date when his immediate jumior
was pkoaoted as a consequence of the selection
!
held in the year, 1989, There will be no order as
|
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M&Mber-k Membe reJ

Allahabad Dated: 2.5.1994
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